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.Abstr(Ict of tlte Proceedings of tlte Oouncil of tile Governor General of India, 
asse1tlbled f01' the pttrpose of making Laws and Regtllations under the 
p1"Ovisi01is of ille .Act of Pal'Uall~ellt 24 ~ 25 Vic., cap. 67. 

The- Oouncil met at Govcr1llllent House on Wednesday, -the 26th February, 1879. 
PRESENT: 

'''-''~mSEXOOlleiiCy~the-Vicel;of"':ind Governor General of India, G~l[.S.I., 
presiding. 

His Honour the Lieutenant-Governor of Bengal, K.C.S.I. 
The Hon'ble Sir A. J. Arbuthnot, K.C.S.1. 
Colonel the Hon'ble Sir Andrew Clarke, R.E., K.C.M.G., C.B., C.I.E. 
The Hon'ble Sir J. Strnchey, G.C.S.I. • 
Geneml the Hon'ble Sir E. B. Johnson, K.C.B., _C.I.E., R.A. 
The Hon'ble Whitley Stokes, C.S.1. 
The Hon'ble Rivers Thompson, C.S.1. • 
The Hon'ble Mumtaz-ud-Daulah Nawab &ir Muhammad Faiz AU KMn 

Bahadur, K.C.S.I. 
The Hon'ble T. H. Thornton, D.C.L., C.S.I. 
The Hon'ble G. H. po. Evans. 
The Hon'ble F. -R. Cockerell. 
The Hon'ble Sayyad Ahmad Khan Bah8.dur, O.S.I. _ 
Lieutenant-General the Hon'ble Sir M. K. Kennedy, R.E., K.C.S.I. 
The Hon'ble T. C. Hope, C.S.I. 
The Hon'ble B. W. Colvin. 
The Hon'ble MaMraja J otindra Mohan Tagore. 

DESTRUCTION OF RECORDS BILL .• 
The Hon'ble MR. STOKES presented the Report of the Select Committee 

on the Bill to authorize the destruction of Useless Records in Courts in British 
India. -

INDIAN RAILWAY BILL. 
Colonel the Hon'ble SrR ANDREW CLARKE presented the final Report of the 

.Select Committee on the Bill to consolidate and amend the law relating to 
Railways in India. 

PRESIDENCY DANKS ACT, 1876, AMENDMENT BILL. 
The Hon'ble Sm JOIIN STR.A.CIIEY moved for lenve to introduce a Bill to 

amend the Presidency Banks Act, 1876. He should explain in a very few 



words the object of the little Bill whir.h he asked leave to introduce, '1'he Pre-
sidency Banks Act had now heen in force nearly three years, and had worked, 
so far as the Government was infol')lH'd, in a very satisfaetory manner. '1'he 
object of the Bill he proposed to intl'odllee was not to alter any of the substnn-
th-e provisions of the existing' Act, but only to provide for a few omissions and 

• improvements in debil which had been suggested. Amongst these proposed 
changes, the only change 'whieh had any real import~nee had beml suggested by 
the B:Lllks themselves, and it was with the objcet of meeting the wishes of tlie 
p;~rct;hCy"B~nks1,1;ra iie nO\v"as1(c(lleave to introClnee this Bill. Its necessity 
had mainly arisen from doubts which had be(~ll expressed. as to whether the 
Banks had power, under the Act of 1876, to borrow money by pledging the 
assets or property of the Bank. The need for such a power was obvious; and 
this om.ission having been brought to the notice of the Government by the three 
Presidency Banks, it was with the object of removing these doubts that it was 
proposed to introduce thc present Bill . 

• The other changes which it was proposed to take the opportunity of making 
in the existing law were for the -most part so lmiinportant, that he need not 
take up the time of the Councll in explaining them. 

The Hon'ble MR. HOPE ~aid he heard with great satisfaction that it was . 
. proposed to amend the' Presidency Dmks Act." He was n!;1t· aware of the 
'. ·exact nature "of the amendments proposed; but he felt' at the time the Act 

was being passed, and when he sat as a lIember of the SJlect Committee, that 
it was in many points very incomplete. ITe trusted that the amendment 
the Act would receive would not only affect matters of detail, but that its 
general tendency would be to increase the security of the public and the share-
holders of the B:mk. The present Act was still in many respects defective, 
and the very serious malptactices . which had come to light.bot.h in India nnd 
in England showed that a much greater amount of stringency than had 
hith~rto been considered necessary, was desh-able in all Acts.of this description . . 

The Motion was put amI agreed. to. 

The Council adjourned to 'Wednesday, the 6th March, 1879. 
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Exd.-J. G, 
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